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MAHARASHTRA LEGISI ATURE SECRETARIAT

, Thc folIowmg Bill “was'® introduced. in- the Maharashtra Leglsi
Assembly on 8th’ December 1978 —,]

L. A. BILL No LVII OF 1978.
A BILL

further o ~amiend the Acts relatmg to certam Umversztzes m the
State of Maharashtra ;

&

, WHEREAS 1t is, expedrent furthcr to amend the ActS/ relatmg to the’
Bombay, Poona Slnvajr, Marathwada Nagpur and- Shreematr Nathibai Damodar ‘
Thackerscy Womens Umversmcs in the State of Maharashtra. for the pux;poses-
heremafter appearing ; It is hereby enacted i the’ Twenty-mnﬂl Year of the.’
Repubhc of Indla as follows —_ ’v

(I) Th1s Act may be called the Maharashtra Umversmes (Amendment) Short t_lth,

ACt 1978 b commence;
ment, = -
(§2) It shall come into force on such date as the ‘State Government may, by

notxﬁcatron in ‘the Olﬁczal Gazette, aPpOmt.' :
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Amendment 2, 2In each of the Umversrties Acts, that 1s to say, the Bombay Umvetsrty
. of section 2 :
" "of Mah, Act, 1974 ‘the .Poona. Umversrty ~Act, 1974, - the Shlvagr University -Act, *1974, Ma}i
X}){(}\%IIII _20 the Marathwada Umvers1ty ‘Act, 1974; the Nagpur Umversrty Act, 1974, and o XXI-
1974, the Shreematr Nathibai Damodar Thackersey ‘Women’s. Umversrty Act 1974 ll\zzg
’ (heremafter referred to ‘as = the said Unlversmes Acts 2y, m sectron 2 after XXIII

clause (25), the followmg clauses shall’ be ‘insérted, namely S i

‘ “(25-a) « Scheduled Castes ” ‘means such castes, races or trrbes or parts of‘ XX.IV.'
:or groups~mthm s1.ch castes, races or tribes as are deemed to be Scheduled of
. Castés in relation to_ the State of Maharashtra under -article 341 o‘r‘ the '97"
. Mah,
Constltutron\’of Indra and for the purposes ag this Act, mclucles Nav- XXV
:Boudhas s , . T ?574 '
: (25 b) ¢ « Scheduled Tnbes » means such trrbes or trrbal commumtles or ‘Mah.
XVI
\parts of, or groups wrthm, such tnbes or tribal commumtles as are deemed of . ‘
to be Schcduled Trlbes in,.. relatron to. the ‘State: -of ‘Maharashtra - under 1'\2:;
,;artlcle 342 of the Constltutron of Indra resrd:mg in" any part of- the  Stateaof X}a—',\
7"Maharashtra and for the purposes of “this -Act, includes. denot&ﬁed and

Nomadrc Tribes ;- OO 1374.

"Amendment 3. In sectron 7 of each of the sard Umversrtles Acts after srfb sectron (2)

.Ofszﬁtf;f the followmg sub-section ghall be. added namely :— - - . L

X))?éﬁ fa.s “(3) Nothing in" sub-sections (1) “and (2) of 'this section shall prevent
‘1574, " the State Government or. the Umversrty “from makrng any provrsron for the
reservat1on of appomtments or posts either under the University or “under the( .

?aﬁihated Colleges or. recogmsed Institutions ‘inr. favour "of “the - members of

the Scheduled Castes ‘and Scheduled ‘Tribes,; which, in its opmron are. not :

adequately represented m the ‘services under the. Unrversrty or: undcr such,‘;
Colleges or Instltuuons : )

’Am'e;ment 4, ;In sectlon 10 of each of the sa1d~ Umversrtres Acts in sub sectron (7)-— i

vof section10., |
; oful)\/[ah = (a) for- the- words “If a. Professor » the words “ Notwrthstandmg anythmgr»
- XXILto contamed in. any law ‘or contract for the’time berng in force, if a Principal .

XXVIlof - .
1974 .or Teacher ? shall be,.and shall. be. deemed aIways to, have,»been substrtuted B

) for the words cond1trons of - service | as. Professor : the words
condltrons of service ‘as Prmcrpal or. ‘Teacher, ' as the case may b'e ’f shall"li
"bc and shall be deemcd always to have bcen substrtuted Co

Asdendsmont - 5 In sectron 14 of each of the sa,rd Umversmcs Actsﬂ—-

of section 14, |
§§c¥1ﬁh (a) in. sub-sectron (l) after the words « Exccutlve Counc11 ”. the followrn:f .
XXVII (t)(;' shall be added, namely — -
074 either. by nommatlon or by, obtarmng the serv1ces of a smtable oﬁicer' '

on deputatron from- the’ Government of India or - the State Goyernment.
(b) for sub-sectron (), the followmg sub-sectron shall be subsututed

" namiely I — . ’
e (2) Apporntment ‘of a persori as the Finance Officer by. nommatlon shall .

- be made by the Executrve Conncll on the recommendation of a Selecuon o
Commlttee COHStlthd for. the ‘purpose. - The: appomtrnent shall be fo:‘.l-,
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sueh _penod and on’ such @rms and eonditxom ‘a8 theExecuaveCoaneﬂ :
< may determme P

(© after sub-sectlon (2) the followmg sub-sectron '\shall be mserted.f
namely _—

(Z-A) When ‘any Govemment Oﬂ.’xcer is appomted as the Fmance Gﬁcer‘{
“om deputatlon, all expendlture on account of the temu.ueratxon. pension “or
. provident fund_ contribution, leave allowance and . other allowances: and

‘facrhtxes whlch may be admrsslble to hun, shall be met from the Umversxty;
gFund A ‘

Mah 6 (1) In section 20 of each of the ‘siid® Umversrtxes Acts,’ other thau the Ammdgnene
f}\o‘f" Shreemati Nathibai Damodar Thackersey ngens University ~Act, 3,974, Of Yoson 20

1974 sub section - (I),— ° ' )}%{fllfo f
. o

(a) under the headmg “ Elected Members ”, m paragraph (B) in clause (111), 1974,
ffor ‘the words “these seats’ bemg allotted faculty- -wise but votmg to be-in
’»common ” the words “these ‘seats being- allotted faculty-wme and votmg-
) shall also be faculty-wrse » shall be subsututed B

~ (b) under the ‘heading “ Other Members”, in paragraph (C), in clause (i),
‘for the words “cne ‘member from amongst: the employees of the, University,”
-the words “ two members, of whom one shall be from amongst the employees,_
fof the 'Umvers1ty and ‘the other shall be from amongsy ‘the. employees of‘
;the aﬂihated Colleges and recogmsed Instltutlons 2 shall be substltuted ;

Mah, | (32) Iu sectlon 20 of. the Shreemau Nath1ba1 Damodar 'l‘hackersey Women s

fﬁ‘f’"Umversuy Act, 1974 in sub section (1)—-«7.,

1074.- . (a) under ‘the headmg “ Elected Members , in paragraph (B) m clause i
for ‘the -words “ these scats bemg allotted faculty Wlse ‘but ‘voting - 'fo be. -in -

‘ commoﬂ ” -the -words * these seats being allotted .faculty-wrse and - voting
shall also be faculty-wase » shah be: suostxtuted

(b) under- the heading Other Members ’,-in paragraph (D) m clause (zi),{‘
: for the' words_“ one member - from amongst the employees of the Umvers1ty, *
. the ‘words “two members,. of whom one shall be from amongst the employees
“of - thé University and the othéfi! shall be from" amongst the employees of the
: ’f‘aﬂihated Colleges and recogmsed Instrtutrons o, shall be substltuted “-r o
S In sectlon 29 of each of the sa1d Umversmes Acts in sub-sectron (2) Amendnient

in clause (ii), after the. words 1n Colleges » the words “ and recogmsed 2; sl\}c:}’lon »
» ' XXIlto
.‘Insntutlons shall be mserted XXVI b

9

/8. In section 37 of each of the said Umversmes Acts after clause (xvr) the g;’;igg?nﬂ;g

- followmg clause shall be" mserted namely e ~of Mah,
'  (xvii) prowsmn for reservatron of adequate number of 1 osts of 'I'eachers }%}évn"of
oﬂcers and other employees of the University and of tﬁg amhated Colleges 1974..

and recogmsed Tnstitutions, for ‘members of, ehe Seheduled Gastes. and .

A Scheduled Tribes ; ; 2
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Arneudxnerit **In* seCtmn 42 of each of the sard Umv&rsmes Acts m sub sectlon (1)— -
-of section 42 s .

_ )ogfxl\l/lla?o (a) after clause t(a), the followmg clause shall be mserted namely — i‘
,xxvn of - o
SN A O (a-a) the manner and mode of selectron and‘*appomtment “of Pnncrpals“'-

'and Teachers H .m '

' (b) after A lause (g) the followmg provrso shall be mserted namely —--'-
L Provrded that; in" makmg any Statutes under thrs sectron m respect of,
Pnncrpals. Teachers - and other*- employees in  affiliated Colleges and -
recogmsed Insututrons estabhshed and administered by mmormes whether N
{based . on rehglon or language. the -Senate . shall have due’ regard to_ the
‘provisions of article 30 of the Consututron of Indra »;

A“;?;‘;g:f:,f 10. Y sectron 42B of each of ‘the sald Umversrtles Acts ih sub-section )%
42 Bof Mah. in" ‘the provrso, after the words “ commencement of the sald Act” the- followrng

X}}%ll f)‘} shall be added and shall be deemed always to have been added namely —

1974, + T A :
Iy or from~ the date of appomtment of the Presrdmg Ofﬁcer of the Tnbunal :

Wlnchever is later »

Af’he"dmé’“ 11;‘ In sectton 57 of each of the sa1d Umversmes Acts 'in sub-secuon (4') —-j
. of sec}rR}[l i? -TE i

o a . i
o XXIIto" - (a) in clause (a), after the words “ the. number of posts to be ﬁlled » the

* XVIE,)I??: ;WOde * OUt».Of the. posts to ‘be‘ ’ﬁlled the number of POSts,: 1f any, Wthh are
shall be mse'ted

(b) in clause (d), for the words “to the posts advertrsed ?y the words
“to the' general ‘posts ‘and ‘the ‘reserved posts if any, "as advertlsed *” shall”

-be substrtuted

-~ ~

(c) in. clause (e) for the words “ to ﬁll the posts advert1sed » the wordsl
“to fill the - general posts and reserved posts, ,1f any,. as advertlsed ” kall -
be . substituted, '

: ﬁ’::;?;‘;é’; 12 In sectron 62 of each of the sa1d Umversxtles Acts, m sub sectlon (I)—-A'
of Mah, " (a) for ‘the words “No person’ shall be appomted Finance Oﬂicer ‘the
‘XXIIto . « . 5

XXVIlof Words No person shall be appointed Fmance Officer by nommatron, - shall ‘|
1974, be- substrtuted

(b) for clause (11), the followrng clause shall be- substltuted namely —

Lok (n) the Dxrector of Accounts and Treasurres, Maharashtra State, or his .
nommee ‘not below the rank of Deputy Drrector of Aeeounts and’i_ﬂ

Treasunes M
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In sectlon 7~7A of each “of - the ‘said Umvers1t1es fActs: ‘for the words Amendment‘

_ for deﬁmng the class1ﬁcat10n ? the. fo]lowmg shall be subst1tuted, ;_,namely

(.

‘u, of section

- 77 A of Mah.
XXII to -

prov1dmg for the clas51ﬁcat10n manner and mode of selectlon and XXVII of
appomtment reservation ‘of posts in favour of . members of . the Schedu]ed '974

Castes and Scheduled \Tnbes

P

14 Aftcr section 77B of 'each of the sa1d Umvcrsmcs Acts, the followmg Insertion -

sectlon shall ‘be- mserted ‘namely : =

of section :
-77 C inMah.,
XXIIto

"XXVIIof
1974, - ’

“77€. (1) ‘The.. University;"-the , aﬁihated ‘Colleges -and ‘the / recogmsed Spedial,

Insututlons ‘shall - take into’ conslderatlon, conmstently w1th the mamtenance
‘of teaching standards ‘and - efﬁmency of admmxstratlon, the claims - of - the,
‘members of the Scheduled Castes and -Scheduled Tribes in-making-appoint-
-ments -to teacmng and non-teachmg posts under - thezr respecuye control ; :and -
the University shall” make the ‘necessary Statutes for; reservation of - adequatc
number -of posts for members of such. Castes and ‘Tribes in the- Umvers.lty,
affiliated - Colleges and recogmsed Institutions.

- provisien for
Scheduled
Castesand. .
Tribesin * -
services and |
postsin
University
and. L
Collegcs and
.Institutions, -

*(2) Notw1thstandmg anything contamed in " this Act the State Govemment '
"shaII have power to give to the Umversn:y from-time to"*i‘ime ‘such directions

as it-may consider necessary in regard to categones oﬁ posts’ in - wliich reserva-

- tion of posts. shall be made jn favour of the members of the- Schéduled Castes

Cand Scheduled Tnbes percentagq of the posts to’ Be teserved for them and any'

- othier matters connected with - such reservatlon, and the Umversuy shall
; comply W1th such dn‘ecuon“s.,l.
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STATEMENT OF OBJECTS, AND REASONS.

‘ In pursuanoe of the provrsrons of ciause (4) of artrcle 16 of the (,onstnutron '
":. the State Govemment ‘has* made prov1sj_'o'n Ior the" reservation . of appomtmems
‘and posts in favour of the SCheduled ‘Castes_ pand Scheduled Tribes' ‘and “other-
\backward classes of cmzens which, .in ifs opinion, ar¢ not sdequately repre-
‘ sented xg the sevices under the State and has p1Cscr1bed dlttercnt -percentage of‘
’,rcsetvauon of posts for them, . Govemment ¢onsidess that such _reservation’ of
posts in- favour of the. members of the Scheduled Castes and ‘Scheduled . Tribes -
,should also be p10v1ded in"the’ serv1ces of the Universities and afﬁhated Colleges
and recogmsed Institutions thereunder. The Umversrty Grants Commtssron has
also made rccommendatlens to- the State Government on- this " sub]ect But’
as- the’ prowsrons ‘of_the " various Umversmes “Acts  stand -at prescnt ‘the.
appomtments ' have to ‘bé -made entlrely on merit of - the ~cand1dates and no -
 reservation: of any posts in-favour of’the members of: the Schéduled Castes and
‘Scheduled Tribes is feasrble. It s, therefore, proposed ’ to amend all the tradi~
tronal Umversmes ‘Acts, 10 empower the Universities to» make Statutes for- thrs-
' urpose and. also to° empower the State -Government to- issue .necessary directions
“to the, Umversrtres in "that behalf” for the ‘purpose of ach1ev1ng co-ordmatron in

) thls matter

2 Opportumty is also taken to make a few addmonal amendments sin - “the.
sald Acts, which-are: found necessary ‘in , " the light_ of the "~ experience gamed g
-while - admmrstenngs these- Acts. - - The followrng notes- on clauses A\ f the Bﬂl]
explam the: unportant provmons of the Brll

Clauses 3 8 ]I 13 and 1.4 ——These clauses prov1de for reservation of adequate:_;
number of posts of Teachers, Ofﬁcers and other ‘employees of the University and
oof the affiliated Colleges and recognised Institutions- for members of the Scher
- duled Castes and Scheduled Tribes as explamed above. and make the necessary -
: consequentlal amendments m the relevant sectrons of the Acts, ,;\\_

) Clause 4—Under tlle exlstmg prowsrons of sectxon lO (7) of the Acts rf a'\l
'Professor in “the servrce of any. Umvetsrty in ‘the- State or. of ‘any College or .
; Instrtutlon ‘maintained, affiliated or recogmsed by -any such - “University, .
appomted as the Vice-Chancellor, he. shall retam lien on the post occupied by_
him before appomtment as the Vice-Chancellor. 'This protection of retammgﬁ
" lien ‘which is ‘at, _present confined .only to Professors is. proposed to be extended |
" ‘by amendment of section 10 (™) to the Prmcrpals and ‘all ‘Teachers appomted as,
Vlce-Chancellors. In order to protect the. ‘position. of some . of the Prmclpals‘
_--already appomted as VMe:Chdhcellors, it - is proposed to. give Tetrospective
" effect to this amendment from the date of the commenéemcnt of the principal..
Acts -

Ja

Clquses 5 and 12, —The amendments -proposed by these cla}lses would enablei_
the Umversﬁy to appomt the Fmance Officer ~not only by *nomination as_ at
present but also by obtaifing the “services of ‘a ‘suitable officer from ‘the
Government of Indla or the State Government on deputatron. ‘
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i Instcad of. the Accountant-GcneraI Maharashtra State the Dhcctor of
~Accounts and Treasuries, - Maharashtra. State, wOuld be - the member of ‘the.
Selec’non Commxttee consututed for- appomtment “of Fmance Oﬁicer by nomma-
‘,ttou.

.. Clause 6—It is’ con31dered that the electlon of 25 Teachers to the “Senate
under section . 20 (1) (By (111) faculty-wise ‘would bé. better than the * present
: system of the seats of the teachers bemg allotted fdculty-wise but votmg ‘being.
common: It is also con31d°red desirablé to: .give: representatlon to“the ‘employees -
of the afﬁhated Colleges and recogmsed Instltutlons on the : Senate - of the.

N’Umversuy

Clause 7 ——-Along with ‘the: Heads of Departments in Colleges the: Heads of
Departments in_the recogmsed Instltutlons ‘are also proposed to be- gWen repre-.
sentatlon oh’ the Boards of. Stud1es

Clause 9-—Th13 clause’ amends sectlon 42 of the 'Acts 50 as. to empower the
Senate spec1ﬁcally to ‘make - Statutes to p:ov1de for the'” manner and mode of -
selectlon of the Teaclfers and Prmc:pals ‘of affiliated Colleges and " 1ecogmsed
1nst1tut1ons, oth;r than those managed ‘and’ maintained by Government or the."

Un1vers1ty

Clause 10. —~Under secnon 42B of the Acts as mserted by Mah XI of/‘1978

a prowsmn “has ‘been made enablmg the aggneved- employees “to appeal  to the

. Tribunals wrthvn 60 days from- the dite of commencement - of the sa1d Amend-
. ment, Act{i.e.; ‘the 11th August 1978.+ ColIege Tribunals have,: however not yet

- been constttuted WIth _respect to- all the Universities.. - Since - Constztutlon of such
'lnbunals takes some “time, the - penod of llmltatlon for preferrmg appeals to -
the said Tribunals is proposed to be provided -as -60 days from " the date - of -
;eommencement of the said Act ‘or from the date -of appomtment of the Pre31- ;

ding "Officer . ot‘ the Tnbunal Whlchever is later. '

_, - 'S. S VARDE,
‘Nagpur, dated the 7th December 1978. M1mster for Educat1on
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MEMORANDUM: REGARDING “DELEGATED: LEGISLATION.

" The, Bill - involyes proposals for. the . delegation | of legislative powers . as -

, follows :

Clauses 3 8. and 14. —The provisions . of sectrons 7 .and 37 of the six. Uniyér~
. smes Acts are bemg amended and a new. section 77C is proposed to be. mserted;
50.as; to: enable the Senates. of: the Umversmes to make Statutes to provide for.
reservatron ofnadequate number _of, posts . .of . Teachers Oﬂioers and .other.
jemployees of. the Umversmes and of the aﬁihated Colleges and recogmsed;
Instrtunons for members of the Scheduled Castes and Scheduled Trrbes ‘Under;
‘j_sub-sectron (2) of the proposed section 77C the State Government is empower-'
ed to- grve ‘fo the Universities . such. d1reet10ns as' it may éonsrder necessary :in
_regard to all matters. connected “with® such- reservatlon of “posts.

Clause 9—~Under the Tnew clause (a-a) proposed to- be mserted 1n sub-\'
sectron (])\of "sectron 42 the Senate 1s ‘being’ empowered to make Statutes to-
prov;de for~ the manner. and mode of Selectron an‘d appomtment of Prmcrpals '

and Teachers m the aﬁilrated Colleges and recogmsed Instrtutrons

T Clause 13. ~——The State Government is bemg empowered under " this clause . to‘
provrde ‘the manner. and ‘mode. -of - selection of appointment of the . _employees -
- of- the: Umversrty, affiliated - Colleges and recogmsed Instltutrons and for reserva-’g
tion, of posts in favour. of members of the - Scheduled Castes -and. Scheduled‘
- Tribes. in-the Standard- Code to be prescribed by it under section 77 A,

The proposals are of.a norinal .character.

G S NANDE

e, o I Secretary,
‘Nagpur, ‘dated the 8th December 1978. - Maharashtra Legrslatwe Assembly
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